CENTRAL ADMINISTRATIVE TRIBWNAL, JABALPUR BEICH, JABALPUR

original pplication NO. 408 of 2004

Jabalpur,_ this the 13th day of May, 2004

Hon'ble shri M.P. Singh,’ Vice Chairman
Hon'ble shri Maden Mohan, Judicial Member

P, Ramlingeshwar Road,! $/0. Shri

P. Pappa Rao, Date of birth 1.6.1965,

R/o. Naya Para, Ganesh Nagar, -
Bilaspur (CG). B __ eee Applicant

(By Advocate - Shri V. Tripathi on behalf of shri S. Peul)

Vversus

1. Uhion of India, through General
Manager, South Easter Central Railway,
Bilaspur (CG) .

2. Divisional Railway Manager,
- South Eastern Central Railway,,
Bz.l‘vs,pur (CG; o

3. Senior Divisional Per..aonnel Of £i cery
" South Easgter Cenu:al Ras.lway,
B.‘LlaSp ur, ) see R@spondmts

ORD ER (Cral)

-

By M.P. Singh,' Vice Cheiman m

By filing this Original Application the applicent has
claimed the following main reliefs

" (ii) set aside the termination order dated
29.8,1990 Amnexure Ae2,.

(idid) direct the reSpondantS to reinstate the
applicant w:.-t:h dll consequential benefits,

(iv) direct the respondents to extend the bener_lt
of OA Wo, 27/99 and OA No,. 323/99 to the applicant,®

- - .- -

2o The facts of the case are that the goplicant was .
initially employed as casual gangman in Bil aspur Division

of South Estern Cmtzi:aj;_‘ R ilway in pursuangeto the »
circp;ar dted 13.12.:1989 (Annexure A-3) , The relief claimed
by the applicant is ’cq-gé to set aside the termination order
and direct the respondents to reinstate him with all

cons equential benefits and also to direct the respondents

x\\tf extend the banefit of 0A No. 27/99 and OA No. 323/99.
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In this regard the gpplicant has given & representation to

the:respondents which hé&s not yet been declded by the

respondents,

3. Heard the learned counsel for the applicant.

4, In the cirmmstancés,f we deem it appropriate to direct

the applicant to file a fresh representation to the

respondents with & copy of this crder, within & period of 15

- days from the date of receipt of copy of this order, We do

so accordingly. If the applicant complies with this then
the respondents are directed to take a decision on the —
representation of the applicant by passing & speaking,
detailed and red3oned order, within & period of two months
from the date of receipt of copy of such representation. The

OA may also be considered as part of the representation.

5. &ccordingly, the Original &pplication is disposed of at
the ddmission stage its elf.
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(Magan lMohan) (M.FP. Singh)
Judicial Menber Vice Chaimman
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